vy Papers Leld

“Tools Limited, Spcundarabad, for the
ar 1074-73 along with the Audited
and the comments of the
Comptrofler and Auditor General
thereon, under sub-section (1) of sec.
tion 619 of the Companies Act, 1058,
fPlaced in Library. See No. LT-10514/
763,
REVIXW AND ANNUAL REPORT OF NATION.
ox PRroyecrs CONSTRUCTION CORPORA-
o8N LTD., New DELni ror 1874-75

st dwem § gl (s
figex sa) : & swAY wfufaw,
1956 ¥t gTT 619% #Y I04TYY (1)
® weatr freafafgs oot (Fedt aar
%A gvw) &Y qF  oF wfr gur
R ¥ TEATY :

(i) oy of@Ysar famo
T fafazy, 7€ fessft &
of 1974~75 ¥ F4-
oW AT T A
T |

(i) wefiw afcrwar fasfor
fawr fafads, aF faeolt
" ¢ 1974-75 &
afgr  afrdex, war-
qlfar a4 a9r T 9¢
frdge-rziaedes
) Fecqforer

[Placed in Libriry. See No. LY.
10515/76.]

RuUsBER (AMENDMENT) RULES, 1976

FTHE DEPUTY MINISTER IN THE
MINISTRY OF COMMBERCE (SHRI
VISHWANATH PRATAP SINGH). I
lag to lay on the Table & copy of the
Rubber (Amsndment) Rules, 1096
@hndi and Engliky versions) publisbed
in Notifiestion No, GAR. 241 in Ga-
spite of India dated the 21st February,
i,

r 1947 [

me SM N “"}-lwaﬂcl
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1262 hrs.
COMMITTEE ON ABSENCE OF MEM-
BERS

TweExTY.FIrYH REPORT

SHR! PURUSHOTTAM KAKOBD-
KAR (Panjim): I beg fo present the
Twenty-fifth Report of the Commuttee
on Absence of Members from the Sit-
tings of the House.

COMMITTEE ON PUBLIC UNDER-
TAKINGS

EIGHTY-FIRST REPORT

SHRI DAMODAR PANDEY (Hazar{-
bagh): I beg to present the Eghty-
first Report of the Committee on Pub-
lic Undertakings on Action Taken by
Government on the recommendations
confainad in the Sixty-seventh Report
on Fertilisers and Chemicals Travan-
core Limited

e —

STATEMENT RE. AGREEMENT

BETWEEN INDIA AND SRI LANKA

ON MARITIME BOUNDARY IN

GULF OF MANAAR AND BAY OF
BENGAL

THE MINISTER OF EXTERNAL
AFFAIRS (SHRY! YESHWANTRAO
CHAVAN): I rise to place before tha
House the two agreements that have
been signed with Sri Lanka on 23rd
March, 1976 in New Delhi The first
Agreement relates to the Maritime
Boundary between India and Sri
Lanka in the Gulf of Manaar and the
Bay of Bengal and Related Matters.
Consequent upon the signing of the
Agreement, there was also an ex-
change of Letters regarding the regn-
lation of fishing by Sri Lanka fishing
vessels in the Wadge Bank. This Ex-~
change of Letters also constitutes an
agreement between the two countries.

The meatitime boundary betwerm

was gttied by & similar Agresment
in June 1874 With the Siguing of



